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  This appeal has been filed by M/s M P Associate Contractor 

Pvt Ltd against order-in-original no. 19/ST/2014/C dated 19th 
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ST/90004/2014 

September, 2014 of Commissioner of Central Excise & Customs, 

Nagpur. 

2. None appeared for appellant.  A letter has been filed with the 

Registry informing that the appellant has sought coverage under the 

Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019 for which 

an application has been filed with the competent authority and  

certificate no. SVLDRS-4 no L151019SV400056 has been issued to 

the appellant under section 127 of the Finance Act, 2019. 

3. In view of the above, and in accordance with section 127(6) of 

Finance Act, 2019, appeal before the Tribunal ceases to exist.  

Accordingly, appeal is dismissed as deemed to be withdrawn.  

(Dictated and pronounced in open Court) 
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